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¥, 2130] T R, FReETE, 7S 5, 2026/39T 15, 1948
No. 2130] NEW DELHI, TUESDAY, MAY 5, 2026/VAISAKHA 15, 1948
ST TRERT 3T TR HATAL
T feeet, 5 9%, 2026

FAT. 2217 (). —He T GCHIL A, TEF Toa™ Afafa=m, 1956 (1956 #T 48) (orar zod zae
THTA 3h ATSTHIT FT TAT 8) I g7 3F il TN (1) F AT FA i T2 AT G F q2F
TRagd i TSN §ATAT A ATIHAAT ST FLET. 1217 ar@ 09/03/2026, ST AT & TSI,
FETYTIOT, T |, UL 3, IUGE (ji) F TR ¥ T o, =T T T F Aqarae forer § NH11 %
Fdt. 0 & fF.H1.101.197 TF & TP TSR & FHIT (ST FA/ATT AT & a4, AT(R), AL,
T T TATAT 6 (70 I ATITAAT F IUTF A AT § [AATa” g FT o579 FT 6 T e =l
=rororT i ot ;

ST ITh ATEEAAT T AT Ih ATTHAH T 1T 3F il ITLATT (3) o el arra 19/03/2026 Fr
“FfHF ATERT” |, 19/03/2026 FT “TTSTATH T 211 | TR FhaT 13 o ;

ST HEAH TITAHRTET T 7T 3T & dgd A% AT T g 8, o 9% [@=me 6T @7 2 8w
3ot st =7 7 et fFar T,

S TerH AT F 3 TSI sl 1T 39 il STLTT (1) F AT H, Fea T TR Rl SAqA T
e s ag;
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Ad: TG, Feal T LRI, AT IR 7 I FAE 9187 21 T 9% 32 3% Atarf=aw v ey 39
T ITETRT (1) FIRT T&T AREAT FT TIRT FId U, T =TT FIAT & 1o 36 Aqg=1 | fafafde e &1
TETh TATS % forT sreter 36 st =i

ST o, el T TLHIY, I ATATTAR hT 1T 3T Al ITLTIT (2) F SATHLIT | T HFTIUIT FLAT g o6
TH ATEEAAT o TSI H TR I, I ALAT H (AAGg JH T B a T F 6 g arcdivds &9
H Fra T GLRTE | HiZad ar Srusf |

SRl
T ST & g 5o & NH11 % 5.1, 0 & f.71.101.197 & forw sreiw i S et /<=
qfga srerar dx=eT ARa faawm
(ST T ATH: TSI IESEAGIG RS
HAF || Feer || s || S i st T = S[EATHI/Radg ARl &7 A9
geur || g r BERT]
(R #)
1 2 3 4 5 6

1 482  |EweTer 7 ST 2|[FT¥TE =TferehT Steere

2 688  |[EwETd g AT 0.4807|[FT TTFerT SHAHT

3 689 |l .7 AT 0.3735|[TTE TTFeTHT STHTHY

4 693  |[EwETd g amTe 1.417 [T ATferRT STEeHE

5 694 | .7 AT 0.0782|[TE TTFeTeHT STHTHY
Total 4.3494

[%T. &. NHAI/LA/Jsm-Myaijlar-Sundra/2025/3D]
g A e, Feaw

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 5th May, 2026

S.0. 2217(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 1217 Dated:09/03/2026 , published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule
annexed to the said notification for building (widening/four-laning, etc.), maintenance, management and operation
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of NH 11 in the stretch of land from Km. 0 to Km. 101.197 in the district of JAISALMER in the state of
RAJASTHAN;

And whereas the substance of the said notification has been published in “Dainik Bhaskar” dated 19/03/2026 ,
“Rajasthan Patrika” dated 19/03/2026 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled the
same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has submitted its
report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers conferred by
the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land specified in the
said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby declares
that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH11 in the stretch of
land from Km. 0 to Km. 101.197 in the district of JAISALMER in the state of RAJASTHAN.

State: RAJASTHAN District: JAISALMER
Sl Survey/Plot Type of Land Nature of Land Areal|[Name of Land Owner/Interested Person
No. Number (in
Hectares)
1 2 3 4 5 6

Taluk: Jaisalmer

Village: Jaisalmer (Rural)

1 482 Government Gai.Mu.Abadi 2||Municipal Council Jaisalmer

2 688 Government Gai.Mu.Agor 0.4807(|Municipal Council Jaisalmer

3 689 Government Gai.Mu.Agor 0.3735||Municipal Council Jaisalmer

4 693 Government Gai.Mu.Agor 1.417||Municipal Council Jaisalmer

5 694 Government Gai.Mu.Agor 0.0782(|Municipal Council Jaisalmer
Total 4.3494

[F. No. NHAI/LA/Jsm-Myajlar-Sundra/2025/3D]
SHAIKH AMINKHAN, Director
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